
1'13 W"ltt,,, Answfra VAISAKHA 10, 190" (SAKA) Wrltt'1f Anaw,,, 114 
is a ·no-indultry and' adtvas i district; 
and 

(d) it so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF )NDUSTRY AND COM-
PANY AFFAJRS (SHRI ARIF MOHAM. 
MAD KH.\N) : (a) Four Industrial 
Lieence applications from Mahara-
shtra State Government Undertakings 
are pending consideration. As a 
matter of policy the details of pending 
applications are not divulged 1n the Parlia-
ment Hnu~,e. 

(b) It would be for the Government 
of Maharashtra and the undertakings to 
provide the fund~. 

(c) and (d) The Central Investments 
are primarily in large industrial projects 
of a basic character. The location of such 
project has, therefore to b~ decided on 
broad techno-economic considerations. It 
has been the policy of the Government 
that subje:ct to the,e considerations com-
paratively backward regions are given 
preference in the location of Central Pro-
jects. There is no proposal, curre'~tly 
under consitler~(tion, to set up an industry 
by the Union Government in G'\dchiroli. 

[English] 

Suggestions made by Ex.pert Group 
on paper and NewsprJnt 

4890, SHRI B. V. DESAI: Will the 
Minister of INDUSTRY AND COMPANY 
AFFAIRS be pleased to state; 

(at) whether one agency system for 
the newsprint distribution has been recom· 
mended by the Expert Group on paper 
and newsprint; 

,. (b)' tho suaestions madt by the Work .. 
iq. Group; and 

(C),'~o, wha,t extent G~>ve.rnment have 
alt_": ao4 ,a140 tb,c steps p':0po.fd to be 
takm during the SevetUb Pla·n periOd in 
tbia'taard? 

THE MINISTER OF 8T ATE IN TH!' 
MINISTR.Y OF INDUSTRY AND COM., 
PANY AFFAIRS (SHl{l ARIF MOHAM. 
MAD KHAN): (a) to (c) The Workios 
Group on Paper and Paperboard and 
Newsprint Industry ror the Seventh Plan 
set up by the Planning Commissbn has 
inter-alia suggested that newsprint distri. 
but ion of both the imported and indige-
nous variety be placed under one agency 
instead of leaving it to the individual mil)s 
as we1l as State Trading Corporation of India 

, to supply diH'ctly against the authorisations 
by Registrar of Newspapcr~ of India. 
The sugge,tion is yet to be: discussed by 
the Newsprint Advhory Committee to 
enable Government to lake a finaJ view 
in the matter. 

on Mills in Madhya Pradesh 

4891. KUMARI PUSHPA DEVl : 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased ·to 
sta te : 

(a) the number of oil mills set up in 
Madhya Pradesh; 

(b) the ]ocation of those oil mil Is; 

(c) whether Government have received 
applications to set up new oil mills in tha t 
State; and 

(d) whether his Ministry will permit 
the applicant to set up oil mills in back-
ward districts only 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND COM· 
PANY AFFAIRS (SHRI ARIF MOHAM· 
MAD KHAN): (a) and (b) 20 Indus-
trial L icen~e~/LetteN of Intent have since 
been issued for locating oi) mills in Madhya 
Pradesh. The detai1s of proposals such 
as, location, capacity. Dame of the appli-
cant llc. agaiast which Industrial Licensesl 
Letters. of Intont iasued are regularly' pub-
Jished- in the m'onthly newsletter publishe .. 
by the Indian Investment Centre, tbe cod 
pies of which are a \taiJabJe in tbe Parlia." ment Library. 

(c) N,o Industrial Licence appli~ 
under the proY is ions (If lr:dlJ:stritS (pove 
lopment A .R,c.aJation) . Act,: 19S! ror~. 




